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Report of the committee duly constituted in the OA No. 56/2020 titled
as Rakesh Kumar & Anr vs State of Haryana & ors.

1. Background

The complaint has been made in the Hon'ble NGT regarding illegal sand mining at
B village Asadpur in district Sonepat, Haryana in violation of EC conditions beyond the
depth of three meters and beyond lease area. Apart from this, it has been alleged that
huge pollution is being caused by the vehicles which are operating without safeguards.

The said matter OA no. 56 of 2020 was listed before Hon'ble National Green Tribunal
on 27.02.2020 and passed an order the operative part of the Order is as under:

“ Before proceeding further in the matter, we consider it necessary fo require a
factual and action taken report from Haryana State PCB and Depuly Commissioner,
Sonepat before the next date by email at judicial-ngt@gov. in. The State PCB will act as
the nodal agency for compliance and coordination.”

Copy the order dated 27.02.2020 is attached as Annexure-R1.

In Compliance of the order passed by Hon'ble NGT, Principal Bench, New Delhi in OA
No 56/2020 the team of following officers was constituted by Deputy Commissioner,
Sonepat vide order no. 10850 dated 28.05.2020. The copy of said order is attached as
Annexure- R2.

1. Sh. Ashutosh Rajan, Sub-Divisional Magistrate, Sonepat

2. Sh. Manish Malik, Block Development and Panchyat Officer, Murthal, Soneapt.

3. Sh. Bhupinder Singh, Regional Officer, Haryana State Pollution Control Board,
Sonepat.

4. Sh. Balwan Singh, Naib-Tehsildar, Sonepat.

The above said team inspected the mining site mentioned in the referred
application on 19.06.2020.

v 2. The methodology adopted by the joint team for investigating the matter:

« Visit to the site of the units mentioned in the complaint.

V « Meeting with Sh. Rakesh and Sh. Ashok Complainant in the OA 56/2020 at

site to obtain details regarding the objection raised in the application. Sh.

&‘ Sitaram complainant was also contacted to join the team during inspection
but he did not join the team during inspection.

« Obtaining information from concemed Patwari/kanoongo to mark the site of
kila no./Khasara no. as mentioned in application where it has been mentioned
that mining was done by the Respondent no.5 outside lease area.

« Obtaining information from mining department regarding the allegation as
levelled in the application.
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+ Inspection of village Phirni used for transportation of sand mining material.
« Inspection of vehicle used for transportation of sand mining material.

« Inspection of plantation done by the project proponent in mining lease area.

3. Detail of License obtained by the unit M/s Zelcova Buildcon Private Limited,
Village Asadpur, Sand Mining, Sonepat, Haryana.

3.1The unit mentioned in the complaint is operating in name of M/s Zelcova
Buildcon Private Limited has been issued Letter of Intent (LOI) by the Mining and
Geology Department, Haryana vide letter memo no. DMG/Hy/Cont/Asadpur
Sand Unit/2015/3 Dated 02.01.2015. The period of mining contract issued to the
above said unit of the area namely “Asadpur Sand unit’ is of ten years. The
period of contract shall commence with effect from the date of grant of
Environment Clearance by the Competent authority or on expiry of period of 12
months from the date of communication of acceptance of highest bid issuance of

“Letter on Intent”, whichever is earlier. Copy of letter attached as Annexure R-3.

3.2The unit M/s Zelkova Buildcon Pvt. Lid., obtained Environment Clearance from
the Ministry of Environment, forest & Climate change (MoEF & CC) vide letter
no. F.No. J-11015/05/2015-1A (M) dated 31.01.2017 for mining of sand (Minor
Mineral) from Mines/Quarries of “Asadpur Sand Unit” with production Capacity of
15,50,000 TPA (ROM) of Sand at Village Asadpur, Tehsil Sonepat, District
Sonepat, Haryana (43.25 ha in River Bed Only).Copy of Environment Clearance
attached as Annexure R-4

3.3The unit M/s Zelkova Buildcon Pvt. Ltd, village Asadpur Sand Unit, Village
Asadpur, Sonepat obtained Consent to Establish from HSPCB vide no.
320218617SONCTE3838368 dated 27.03.2017 with production Capacity of
15,50,000 TPA (ROM) of Sand at Village Asadpur, Tehsil Sonepat, District
Sonepat, Haryana (43.25 ha in River Bed Only). The said unit has valid consent
to operate from HSPCB upto 31.03.2021 issued vide letter
no.30218620SONCTO7093172 dated. 25.01.2020. Copy of CTE and CTO ia
attached as Annexure R-5 & R-6 respectively.

=T

4. Observation made by the team during inspection on 19.06.2020 at site
village Asadpur, Murthal, Sonepat.

4.1That the unit M/s Zelkova Buildcon Pvt. Ltd., is engaged in mechanized sand
mining in the River Bed.

-—-—
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Sand Mining done by the unit in lease area.

4.2The Khasara no. 6//13 and Killa no. 6//14/1, 14/2, 14/3, 171111, 171112, 17/212,
18/2/2, as mentioned by the complainant in Annexure A was inspected by the
team alongwith Patwari. The Khasra no. 6/13 falls at the boundry of Village
Nandnour and no mining was done by the unit at referred Khasara No. as noticed

(
E
h

by the team during inspection. However, mining has been done in Killa no.
6//14/1, 1412, 14/3, 17/1/1, 17/1/2, 17/2/2, 18/2/2 all are adjoining to Khasra no.
6//13 falls in the Jurisdiction of Village Nandnour have been found done by the
team. Report was also procured from the mining department in this regard. As
per report of mining department dated 30.08.2019 showing that no mining activity
has been done by in Khasara no. 6//13 is enclosed as Annexure- 7. Affidavit of
the owner of the Killa no. 6//14/1, 1472, 14/3, 171111, 17/1/2, 17/2/2, 18/2/2
alongwith Mining Department Letter dated 30.08.2019 showing that no Mining
has been done by the unit M/s Zelcova Buildcon Private Limited and mining has
already been done in the said Killa no. is attached as Annexure -8 & Annexure-

9 respectively.

4.3That adjoining to Khasra no. 6//13 ( village Nandnour ) Killa no. 27//1 (5-3),
(‘F«/ 28//4/3(2-0), 5 (8-0), 6 (5-2), 7(9-2), 8/1(3-0), and 13/2(1-10) which falls in the
jurisdiction of village Asadpur where mining has been done by the unit M/s

le7 Zelcova Buidcon Pvt Ltd. being lease area as per LOIl issued by Mining
f-\' Department, Haryana. X-seizra plan submitted by the concerned Patwari
showing the location of above said Khasara no. and Killa no. is attached as

Annexure- 10.
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Khasara no. 6/[13 showing that mining has not been done the land. The
area filled with water as shown in picture falls under mining lease area of

village Asadpur.

4.4That the depth in the mining area is observed less than 3 mtrs by the team and
no area was found where it can be said that mining has been done more than 3
mtrs. The unit has also produce the report dated 20.03.2020 of Tehsildar,
Sonepat shows measuring the depth of area where mining has been done by
the unit . As per the report of Tehsidar, Sonepat mining in the lease area has
been done to the depth of 7 to 10 feet as per permission granted by the Mining
Department and Environment Clearance issued by MoEF & CC to the unit. The
report 20.03.2020 regarding depth of mining done in the mining area issued by
Tehsildar, Sonepat showing that the depth of mining done by the unit in lease
area is enclosed as Annexure- 11. However, the mining department has mininig
department letter dated 30.08.2019 it has been mentioned that the project
¢ proponent has been found excavating the mining area more than the prescribed

I
b

depth of 3 mitrs for which case has been sent to Head Office of mining

@ Department vide letter no 1514 dated 10.07.2019. The team has asked the

¢ f mining department to submit the action taken by the Department in this regard
Dp-; but it has been informed that the case is pending at Head Office and action taken

(ﬁ report is awaited.

4.5That mining in the lease area is being done by the project proponent from 6:00
AM to 7:00 PM. During Peak period approximately 150 trucks travel from the

village Phirni and during off period approximately 20 trucks travel from village

Phirni.

4.6 That to check the overloading of vehicles the unit has provided two no. of weigh

bridge to stop overloading. During inspection the weigh bridge was checked by

A team and found in working condition.

pg. 4
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47The covering of loaded mining material with Tirpal on vehicle used for

fransportation is being maintained by th
Photographs taken during the time of ins
with Tripal to stop travel of dust during transportation.

e vehicle owner as found during the site.
pection by the team of vehicle covered

with Tripal before transportation. But

Trucks at the sand mine site covered
Plantation along the Road has not been done by the unit

4.8That the village phiri is used by the vehicles for transportation of mining

material. Due to regular movement of heavy vehicle on the village phirni pollution

due to road dust, sound generated due to movement of vehicle and blowing of

denied. Although, regular sprinkling of water is done by the

Horn could not be
of water mud

road for dust suppression but due to regular sprinkling
and movement of local

unit on
formed on the road which make the village phirni slippery

village people by foot or on bicycle is affected.

e

y the unit leads to the

: _1:‘_"_ ke ) ,_____-_'_f__..;..‘..u..-....'.___:.. PRt

Village Road where regular sprinkling is being
ffecting local people to use road.

done b

mud like situation on Roads thus e

4.9That plantation has been done by the unit at the site where sand mining is
stocked and at residential site of the project. No Plantation has been found along

the road side.

pg. 5
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Trees planted along the stocked site.

410 That as allege in the application that mining is being done in water by using
machineries. During the time of inspection the unit was not found engaged in
any such activity. However, on the basis of the report 09.12.2019 submitted

| by the Mining Department that mining is being done by the unit in water in
river bed area for which Mining Department Required to take action against
the unit.

5 Recommendation and conclusion:

5.1 That no illegal mining is done by the unit on the land (Khasara no. 6/13 and
Killa no. 6//14/1, 14/2, 1413, 171111, 17/1/2, 17/2/2, 18/2/2) as mentioned by the
complainant in the application. This fact has also been cleared by the mining
department, Sonepat in its reports.

5.2 That depth of mining area has been maintained by the unit form 7 feet to 10 feet
and no mining was done beyond the depth of 10 feet by the unit. This fact has
also been checked by the report dated 20.03.2020 issued by Tehsidar, Sonepat.

5.3That Mining Department, Sonepat has sent letter dated 10.07.2019 to Head

& Office, Mining Department, Govt of Haryana for initiating action against the

project proponent for mining in excess to the granted by mining department. The

Q),//jr/ action taken report is awaited from Mining Depratment for the violation made by
JM the unit.

5.4 That the unit should Enhance Road Safety by adopting, covering of loaded
mining material on vehicle with tripal etc. to stop dust emission, vehicles used for
transportation of sand mine are to be permitted only with of Road Safety fitness

' and PUC Certificates, Junction at takeoff point of approach road with main road
be properly developed with proper width and geometry required for safe

e PRSI
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movement of traffic by concession holder at his own cost, Project Proponent shall
ensure that the road may not be damaged due to transportation of the mineral;

with respect to complying with traffic congestion and density.

55 The unit has planted less number of trees at site therefore plantation shall be

increased by the project proponent. Greenbelt shall be developed all along the

road side, mine lease area in phased manner to maintain dust emission.

M Qi 2
(Bhupinder Singh) (Manish Malik) (Balwan Singh)

RO, Sonepat BDPO, Murthal Naib-Tehsildar, Sonepat

Fq/lAshutosh Rajan)

SDM, Sonepat
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Item No.13 vy
ourt No, 1

BEFORE THE NATIONAL GREEN TRI
BUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 56/2020
(I.A. No. 112/2020)

(Order No.01) : N e B

Rakesh Kumar & Anr. Applicant(s)
Versus

State of Haryana & Ors. _ Respondent(s)

* Date of hearing: 27.02.2020

CORAM: HON'BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRFERSON
HON'BLE DR. NAGIN NANDA, EXPERT MEMBER
HON'HLE MR, SIDDHANTA DAS, EXPERT MEMBER

For Applicant(s): Mr. Amit Kumar, Mr. Harismrat Randhawa,
Advocates '
ORDER

_ This application is against illegal sénd mir:i___._in_g'at Village
Asadpur in district Sonipat, Haryana in violation nl‘ﬁ EC conditions
b;wnd the depth of three meters and beyond the leased area.
Apart from this, it is alleged that huge pollution is being caused by
the vehicles which are operating without safeguards. The
applicants have filed copies of photographs and complaints,
including a  report of the Mining Officer, Sonipat, dated

10.07.2019.

Before proceeding further in the matter, we consider it
necessary to require 2 factual and action taken report from the

Haryana State PCB and the Deputy Comx_nissioner, Sonipat before
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3 l

the next date by email at judicial-ngt@gov.in. The State PCB lwiu'
act as the nodal agency for compliance and coordination

i

A copy of this order be sent to the Haryana State PCB and

the Deputy Commissioner, Sonipat by email for compliance.

The applicant may furnish a set of papers to Haryana State
PCB and the Deputy Commissioner, Sonipat and file an affidavit of

service within one week.

List for further consideration on 06.05.2020.

Adarsh Kumar Goel, CP
Dr.Nagin Nanda, EM

iy 3 ¥ Siddhanta Das, EM

¥ February 27, 2020 '
*” Original Application No. 56/2020

" (LA. No. 112/2020)
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3 Awnwnoxore-5

neral,
Hi‘:egireéto Uepartment. Haryana
30 bays pultding, gector-17)
Chnndlgarh

M/s Zetkova iBuildon put, Ltd:
"2 floor, Vasand Marg, s : ‘
vasant Vihar, Delhi-110057 .

memo No. D G/Hy/Cont/ Asadpur Sand Unit/2015/3

pated Chandigarh, the 02.01.2015
he Sand minor mineral

r subject: Acceptance of the highest bid/ in respect of t
_ mines/quarries of “Asadpur Sand Unit" having tota area of 56.01 hectares 1"
the district sonipat, offered in the auction tald 0 10.12.2014 and fssue of

Letter of Intent (Lol) - regarding.

- you offered the highest bid of Rs. 11,04,00,000 Rs. Eleve n Cror

annum, against the Reserve Price ‘of Rs. 11;02,00,000/- per annum, for obtaining the ESTALLES

contract of Minor Mineral Mines namely ‘Asadpur sand Unit' ha'ing the total area of 46.C!

mlnirig blnck;j, in the atchon held on 30.12.2004
terms and conditions of 1h

e four lakh only] e

hectares which, inter alia, contains two
the office of Assistant Mining Engineer, Sonipat in accordance with

Auction Notice No. DMG'{HYIAuctlonISNPnDM! 5659 dated 15 12.2014. The detail of the
' : s

l
khsara numbers of the le'lntative area under above cald Mining Uit is attached as Annexurt

AL, '

A8 You are hereby informed that the state govemmen'.. has ac :epted the highest bid vt R

11,04,00,000 [Rs. Eleveri Crore four lakh only] offered by you 11 respect of the above sind

minor mineral mines unit of Asadpur_Sand Unit under the pro* isions of the Haryana Minu

Transportation of Minerals & Preveation of Wegal Mining Ruli

Mineral Concession, Stoc]dng.
me the successful nidder in respect of Asadpi

2012 (State Rules). Accordingly, you have beco
sand Unit of the district'Sonepat.
y ving accepted the aforementioncd highest bid offered by you

3. The State Government ha
|eased to ssue this Letter of Intent (Lol in rour favour in respect ol

the Department {5 P
“Asadpur Sand Unit” subject to the foll wing terms and conditions’

Mining Unit/area namely

)] The period of contract shall be 10 years and the same cha | commence with eftect fre

the date of grarq't of envlronmen\gﬂ clearance by_zcompc;tc \t authority or on expiry af
perfod of 12 months from the date of this communication f acceprance of highest i

{ssuance of "Let‘_ter of Intent

» whichever is earller;
n taken in specifying the dele fs of the aren of the s

(1), Though due care had bee .
units/ blocks elc., the block/unit areas are tentative @d potified on as 18 whe
| R i
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v)

(vi)

{vii)

{viif)

i ae A T TR D MATY TR S

- ; stake, the & me shall be got rect for
{ any inadvertent mislake,

pver, 'n Case 0

b‘ﬂii How

corrected before execution of the agreement; .
No request regarding reduction in bid amount en account + * reduchion in landzarea of
the Mining Unit, including due to change in description of k- asra numbers/location el
at any stage will be entertained on 2ny ground including loss/reduction of arca ‘o
mining on account of compliance of applicable laws/restric :ons. Heedless to state that
this also includes the changes, if any, as per condition no. ¥ of auction notice

The amount of the highest successful bid f.e. Rs. 11,04,0( 000 [Rs. Cleven Crore four

lakh only] shall be the “Annual Contract Moncy™ payable sy your as the contrattor m

the manner prescribed in the contract agreement 10 t » executed on form MO |
appended to State Rules;

[]
The above said annual contract money shall be increased at the rate of 25% on

1

completion of each block of three years. Accordingly, Ul year-wise amount of the
annual contract money shall be as per detals given below:

Sr. No. | Year of the Centract Perlod Annual cortract Money !
1 First Year . Rs, 11 04 0, 0007+ _
2 Second Year Rs. 11,04,00,000/-

3 Third Year g Rs. 11,0, m 000/~

4 | Fourtr Year T IRsTi3R0,00,000/- ;
9 Fifth Year - Rs. 13,80,00,000/- |
6 |SixthYear Rs. 13,80,00,000/- i
o/ Seventh Year . Rs. 17,25,00,000/- -
8 Eighth Year j Rs. 17,25,00,000/- 1
9 "Ninth Year L [ Rs. 17, 25 5,000,000/ i
|10 | Tenth Year T TIRs.21,56,10,000/- ,

As per the terms and conditions of the grant, you are lable to deposit Rs.
2,76,00,000/-1.e. equal to 25% of the annual bid amounl 1 “security deposit” out of
which you have alrgady deposited an. amount of Rs. 1,10, :0,000/+ (one crore ten lakh
forty thousand) i.e. equal to 10% of-the annual bid amour t as ‘initial bid security’ at
the fall of hammer. The balance amount of Rs. 1,65,60,C0/- of the bid security r.c.
15% of the annual bid amount alongwith ene menth's advence contract money shall he
deposited before commencement ol the mining operations or before expiry of the
period of 12 months, whichever is earller;

You shall exccute an Agreement Deed in Form MC-l app: 'nded to the Haryana Minor
Mineral Concession, Stocking, Transportation of Mineral & Prevention of llegal Munng
Rules-2012 (the State Rules 2012) within 2 period of 90 di ys from the date of Issuance
of this communication/;grant of Lol;

It may be pointed out. that as per existing applicable rates the contract agreement had
to be executed on Non Judicial Stamp papers worth Rs. 44 34,9807+ (R¢ [orty four lakh

§E
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thirty four thousand nine hundred and elghty only). Howelvt-‘ you fxre aware that r..«.-‘w.'
'Hwana Royalty Company, One of the Lol holder [who partici /ated in the auctions hicl
in December 2013) has filed a CivP No. 6018 of 2014 befc e the Hon'ble Pumab 1.1
Haryana High Court. Further a few other similarly situated | | holders have also hicc
separate CWP's before the Hon'tlale Punjab and Haryanz High Court challenging
demand/ levy of Stqm’?, Duty on execution of ‘Contracl Agrecment’, The sald macter is
still pending for adjudication. Accordingly, the auction wis conducted subject to \

: i . i
outcome of said cases. Therefore, the charging of stamp cuty for the execution of
contract agreement shall be.as ;')er final outcome of the sai | CWP's.

(i)  The Contract Agreement would also be required to be got iegistered on payment of
the applicable Registration fee; :

. o
(x) . In case you fail to execute 'tl}e Agreement Deed within the prescribed period of 90
days, this Lol shall be deemed to have been revoked and ‘he amount of initial Lif)
security deposited at the time of auction shall be forfeit-d. Further, the balance
amount of 15% towaras the bid security, amounting to Rs. 1,65,60 ,000/- being the 15%
of the anﬁual bid an{ount, shall be récovered as arrears of \and revenue and, you, as
the Lol holder/ defatfxlter, shall be debarred from participat on In any future auctiomns
for a perfod of 5 year!;.; '

(xi)  You shall also furnislj a solvent surety for a sum equal to the amount of the annual b

ecution of the Agreement. In case the surety offe
2 il FA LT ._L., e

O PR 1 PF TN s s AL
< aathey crice o the oot

SV
pr g

fiAgroemen

(xi) After exécutionio

or bEfOrg: : P‘,‘.IZ%?!; 3‘2{';&” 3 ¥ __H_gt':?%; 1 tﬁ,fl‘r e
) .‘1-1"'»"5'."}\1"-;". "b', AN : LA A e i ey, b Y
vihichever is-earticr;in casetofffajlurextosdepa e ey

S
} , ™, "“"""':"‘”*"-:"ﬁ{?%?:?%ﬁ':"'1332'-;‘-;'?" S
security [as requiréd’dnder clause (v) above] the faccepiance ~of:

Lol/execution of agreement shall be deemed to-have been “evoked and 10% amount
deposited towards as initial bid security at the,time of auction shall stand forfeited.
Further, un-pald 15% amount towards security shall be recovered as arrears of land

- revenue and you shall debarred from participation in any sul-sequent bids for a perico
of 5 years; , ?

(xilf) You shall be liable'to deposit the contract maney in advanc > at monthly intervats .
per provisions of Contract Agreément f.e. from the dale +f commencement of t
contract Agreement; '

i

(xtv) i "You shall also deposit/ pay an aadl@ioﬁal’:iarﬁobnt_ equal to 10% of the due conua

money along with the monthly installments towards | e ‘Mines and Minetiin
Development, Restoration and Rehabiulnl_lon Fund'.

ik
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L dlea 68 liable to pay advance income tax as per yrovisions of Section 206(c) of !
Ia

i tax acl in addition to contract money, payable ¢ per terms and m”d"“‘"" of
jncome .

contract agreement.

i) 00 enhancement of th? contract money vfilh the expiry of every three years perfod,
you shall deposit the balance amount of security so-as t¢ upscale the security amounl
equal to 25% of the révised annual contract money as pplicable for one year with
respect to the next Blo“ck-of three years, No interest, whitsoever, shall be payable on
the security amount deposited under the prescribed secur ly head of the government;

(wii) You shall prepare a Mining Plan along with the Mine Closi re Plan (Progressive & Final)
as per chapter 10 of th'p State Rules for each block of th - “Mining Unit" and shall not

commence mining operations in any area except in acco dance with such Mining Plan

duly approved by an officer authorized by the * Directo . mines & Geology, in this
behalf

(xviii) Further, the actual mining will be allowed to. be ¢ mmenced only after prior

Environmental Clearancé is obtained by you as the Lol holc er/mining contractor for the
Mining Blocks from the Competent. Authoﬂty separately or rointly for the mining unit as

permitted by the competent Authority required unter EIA notification dated

14/9/2006, as amended from time to time by the MoEE&F, 3ol and guidelines/ circutars
issued in this behalf;

(xix)  The Mining contractor to' wﬁom mining rights have been ganted through this contract

would also be Uable to, pay the following to the landowners to undertake mining
operations: l
1

|
(a) Annual rent in respec

t of the land area blocked under ‘ ne concession but nol being
operated, and ' '

]
(b) Rent plus compensation n respect of the afea used f r actual mining operations
" - X .

(xx) The amcuni of annual ré:nt and the compensation shall b+ settled mutually between
the landowner and the rﬁnning contractor. In case of non-settlement of the rent and
compensation, the same shall be decided by the Distr:ct Collector concerned in
acco-rdance with the provisions contalned In Chapter 9 of he “Haryana Minor Mineral
Concesslon, Stocking, and_ Transportation of Minerals and -’revention of lllegal Mining
Rules, 2012"; i

(xxi) The total mineral exc,uva'ted and stacked by the concess on holder within the area

granted on mining contracr. shall not exceed two time of the average monthly

production as per approved Mining Plan at any po!nt of time
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- T ST

tock any mineral outside he concession area 2t
ots

The Mining Contra

thout
ccntract. w{

on mining .

_(haplcr

14 of the state Rules;
The contractor

a
(orest or any, 3r€ . _ _ o 2 i o
thority withowt obtaining prior permission in writing frc 1 such authority €7 0
a

btaining 3 valid license as 2¢r provisions contane
0

hall not carry out any mining operations in dtly reservedy Dot
3 \ 1 aet
prohiblled by any law in force in |hdia, or prohibned by

L (] A '
authorized in this behalf: In case of refusal of permission )y such authonty €«

authorized in this behalf, contractor(s) shall not be ent led to claim aiy TR
payment of contract money on this account;

(edv) Following special conditions shall-be applicable {or excavat in of minor mineral(s) e

river beds in order to ensure safety of river-beds, strycture: and the adjoining areas:
doa

(3)  Nomining would be permissible in a river-bed up L« a distance of five tines ¢

the span of a bridge structure on up-stream side anc ten times the span of su
bridge structure on down-stream side, subject to a -qainimum of 250 metLers ¢
the up-stream side and 500 meters on the down-stre 1m side;

(b)  There shall be maintained an un-mined block of S meters width after cver.

block of 1000 meters over which mining 1s undert: <en or at such distance .
may be directed by the Director or any officer autho ised by him;
()

The maxlnium depth of mining in the river-bed sha | not exceed three meters

from the un-mined bed level at any point in time wit 1 proper bench formation:
(d)

Mining shall. be restricted within the central 3/4th w dth of the river/ rivulet:
(e)

No mining ipaii be permissible in an area up to a wi-Ith of 500 meters from the
active edges of embankments in case of river Yam: na, 250 meters in case of

“Tanarl, Marj:.anda and Ghaggar and 100 meters on eit"er side of all other rivers -
rivulets; e v

() Any other cr.?ndltinnls), as may be required by the Ir igan'ion Departfnem &) Ui

state from time to time for river-bed mining in con.ultation with the Mines

Geology Department, may be made applicable to the mining operations in rr
beds. :

(xxv) A safety margin of tivo meters (2m) shall be maintained abc ve the ——
" while undertaking mining and no mining operations shall be ermissible elon o llu ;1:.
unless.a specific mrmlsslon Is obtalned from the_cornpeter L authority in this bc::,l
Further, the depth of excavation .°f mineral shall not excee | nine meters (9m) ER
' " point of time;

dloany
)
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(O

, nted on mining
. he area g8ra
tions 1N

ra .
.' ining OP€ y+ competent authonty as
ndefta 4 from th
actor SO T i permission o
Teq : tli 45
obtaining f , ¢ relevan
contract out (aking mining gperations ynde 1 ng in accordance with all
(equired

nall be und
. as applfcgble under the Mines Act, e
o Regulation) Act) 1957, Indlan Explos e
i d Environment (Protection) Act 1986 and the f
o 1972, Water (P evention and Control of,

-952, Mines and Minerals
1884, Forest

Act,
1 4 (Conser\ratiun) :
; shereunder, Wild Life -{Pgotec;tnn) Act,

h II . ) ] )
Ollutllﬂ ] t, ' |

|4 Accordingly, for the M =iy, .are adViSEd- N :Ilgi;:?tzo:l:. on plain papers
| agreement on Form MC:1 (in Five coples) appended to the State ‘ S ] T
| long ith other requisite docurhents including 2 solvent surety() for a sum €q e
amount of the annual bid for execution of the agreement, within a »eriod of 90 days from

date of issue of this bid acceptnn!ce letter-and the Lol. You should 1lso furnish an affidavit to
the effect that you will 1mmediatély deposit the requisite stamp duty as per out of the related
court cases as stated under para 3(viil) above. ‘

5. Please note that one Sh. Rajbir Singh had filed a CWP bearin-: No. 27700 of 2013 before
the Hon'ble Pynjab & Haryana Hiéh Court challenging the condition- of the auction notice and
the rules relating to payment of Rent and Compensation to the land owners and the time of 12
months allowed to the highest bidders/ Lol holders for obtaining th:: Environmental Clearance
as per EIA notification of the Ministry of Environment & Forests, Gevernment of India. While
the Hon'ble High Court did not restrafn the auction proceeding and held that that the
auctions may be held but it has 'altso directed vide its orders dated 17.12.2013 that the same
shell be subject to final outcr;!'ne of the above said CWP, Accordingly, the auction was

——

conduded subject to outcome of above case, hence this acceptance /Lol is being issued
subject to the outcome in cny"'Na. 27700 of 2013 pending before * lon'ble Punjab & Haryana

High Count, ’>
Yoy

State Minln;’, Engineer
es &t Geology, Haryana:
-

Pated:-02.01,2015
A copy is forwarded to the followling for information and nect ssary action please:.

!
L}

: * for Director General, -Ain
tndst.No, DMG;Hy!ContMsadhur‘ Sand Unit/2015/

1. The Chairman, Haryn"nn State Pollutlo
1. The Deputy Commissioner, Soncpat.,

3. The Assistant Mining Engineer, Mines & Geology Deptt. , S nepat.

n Control Board, Pai.chkula.

Sq)) -

: ' State Minin nnee
i for Director General, . nes & Gcolom?. i:::l;:: '.'
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' Details ol Khasra Numbers:
e . L PR
e —gﬂ d :Il.| '0[_ k‘“a“‘rorvluagu ann Khasra " eenis St
O < U n 1t
‘;‘ - ;:::::1:1 Muck./No. . (i heat
nit
|T' 'Jimiﬁr# "Lﬁadin-l-ﬂ ~ RAsadpur
y e bed ——
i e 69 Big Number. 2//16min, 25min. 3//1. 14,15, 16 17, ¥,
| 19,20,21, 22,23, 24, 26. 4//21. 5//1.Y 10. 11,12, 14,18,
19,20,21,22, 23
! 6//1,2,3,4,5,6,7,8,9, 10,11, 12,13, 14 141,20 21
i 7/{4min, S, 6. 7, 8min, 12min, 13mn, twan, 1770 17,2
16, 19min, 21mn, 22,23, 24, 25,
/. 203,4,5,6/1.6/2,06/3,7.8/1,8/ 900,11 12,18 4605
14,15, 16, 17/1, 172, A8, 19/0,19/2, . 1, 21/1. 2172 ¢2.
23,24/1,725. "o -
2B//1/1, 1/2, 2,3, 4, 5, 6min, Tmin, B L. B/2, 9, 10, 11, .
. 12min, 13/1min, 13/2min, 20min. i
. 29/[3min, 4, 5/1.5/2,6, 7/1, 7/2, B Uimin, 14, 1571
S | 15/2, 16/1min, 16/2min, 17, 18min, L, 24/ 1mm, .
| 24/2min. 22//Soun, 6/1, 6/2min, 1Ami 15, 1671, 16/7,
| e A7min, 28/ Tovie, 24/ 2man, 25. i
sadput | sadpur
Dutside Niver ;
bed Block 18//16,17,18.19/1,19/2, 20, 21,22,23, 4,25/1,25/2. | ”
; 19//18/1,18/2,18/3,19,20,21,22,23. % /[ 1, 2{1, 22,1, 1476
' 8,9,10.33//1,2.3,4,5.6,7,8,9, 10. i
e, L B s #
s %
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Fi No. J-11015/05/2015-1A.11(M) ke
Government of India
Ministry of Environment, Forest & Climate Change
Impact Assessment Division

£ 3 Floor, Vayu Wing,
B Indira Paryavaran Bhawan,
Jorbagh Road, Aliganj,

New Delhi-110 003

E-mail: s.kumar1958@gov.in

Tele: 011-24695304

" Dated: 31* January, 2017
) 0
; M/s Zelkova Buildcon Pvt. Ltd

60, 2nd Floor,

Vasant Marg, Vasant Vihar

New Delhi -110057

E mail:- narender80@gmail.com

Sub.: Mining of Sand (Minor Mineral) from Mines/Quarries of ‘Asadpur Sand
Unit’ with Production Capacity of 15,50,000 TPA (ROM) of Sand by
M/s Zelkova Buildcon Private Limited, located at Village — Asadpur,
Tehsil - Sonipat, Distt. — Sonipat, Haryana (43.25 ha in River bed
only)- Environment Clearance regarding.

Reference: Online Application IA{HR/MIN/26439/201_5

? h The proposal of M/s 7elkova Buildcon Private Limited is for mining of River

Sand (Minor Mineral) in the mines of Asadpur Sand Unit with production capacity of
18,00,000 TPA (ROM) in the mining lease area of 56.01 ha. However, the EAC has

recommended the production capacity to 15,50,000 TPA (ROM) in ML area of

43.25 ha for mining of sand in River bed only. The mine lease area is located at

Village Asadpur, Tehsil - Sonipat, District Sonipat, Haryana. The T‘“f“g arf; t‘S
o 2902'36.30°N to 29°0204.60"N Latitudes and 77700 11.40°E to

77°09'28.10"E Longitudes on Toposheet No. 53G 4/8, 53 H 1/5. The Project is
located in Selsmic zone-II1.

T

ittee in its 31st
d by the Expert Appraisal Comm
2015:5 to determine the Terms of Reference (TOR)

' i ter No. J-
for undertaking detalled EIA study. The TOR werc issued by Mt;)rﬁ::tt\;zleri::;pemjemp
11015/05/2015-1A.11 (M) dated 17.04.2015. The proponent st e s
o the Ministry on 16.02.2016 for seeking environmental Cleatri:n 'hP|d e i
Public Hearing. The proposal Was considered In the EAC meeting he

gq

2. The proposal was considere
Meeting held during March 16-18,
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ase area is 56,0
ide Rivar Bed B|

1 ha, out of which River Bed p
nly. No forest lan

ock is 12,76 ha, Mining will pe d""‘ ki
Letter of Intent (::: s

02,01.2015, The mining plan
of Haryana; vide letter n:

DMG/HY/MP/SNPy
A,

carried out up to a
maximum depth 4
water requirement is 20 KLD Ingudizg 3wmeters from surface of deposit. The tota |

Mining will b
© opencast by seml- mechanized method. Excavation wil be |

ater demand for domestic purpose, dust :

suppression e
and plantdtion development which shall be met by hired tankers. No |

ground wate

Able b1 mr Ln;lcr:—ﬁptton during the mining operations Is envisaged as ground water :

maximum depth -0 : Gl percentage of replenishment Is around 100% every yea,-'_._.j'ﬁe i

tavel at mining In the riverbed will not exceed 3m from the un-mined bed : [
at any point of time with mining restricted to the central 3/4th width of the

river. A safety margin of 2m shall be maintained above the ground water table and g

no mining operation shall be permitted below this level. Mining will be done leaving a '.
safety distance from the banks. ' '

b Mining will be done only during day time and completely stopped In monsoon %
season. The site elevation is 217.50 to 218.80 m RL. There will be construction of §
ramps, temporary rest shelters during operational phase and these will be removed
at the time of mine closure.

6. Mineral wlill be transported Lthrough road. Traffic Analysis survey has been
made. Total 300 No. of trucks per day will be deployed (20 tonnes capacity ET:.F.) o
which Increase 1800PCUs per day and the level of service (LOS) re;nalns fsir w“.l

ds will be repaired regularly and maintained in good conditions. A Superv .
E:: aapplointecl to regulate the traffic movement near site. Speed breakers and signage 5

will be maintained at the sensitive places.

W rt t no National Parks, wildlife Sanctuaﬁfas, 5' _
ed by the Proponent tha -1
T7' R{t e?jeger‘:::o sengltlve Zones fall within study area (10 km radius of the
iger Res '

c [
Pre-Monsoon season: 201 ¢
i has been collected from ]
lease boundary). Baseline data us of the study area. All the parameters for
May 20
(March to

hin permissible limits. i
d air qu . I
water soil, noise an 16-12-201”
' Hearing for the proposed Projec!_: was coint:u_cézgiggt S
i The Pub!lc Site near village- Asadpur, Tehsil & Dtst; t: - Ad;;ltional peptt |
JQEaEr e Iprr:‘sit:led over by Sh. Ghiv Prasad Sharfmic,
s
public hearing wa

O .
e regarding the projet to control dust po'.lutmhn,o P:ﬂn_ﬂg&
like effective implementation © ¢ CSR activitics, 8ePtR B0 s g e B
employment

ent has M octs 18

o local peoplé: on §
tenance t& speed of transportation Ve against

mainte

Action Plan wit

we

h budgetary provisions: There Is N0
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i

aver there is @ court case in the matter of Mr. Ra
and others [CWP No. 27700 of 2013),

jbir Singh v/s State of Haryana

: ; wherein the petitioner had challenged the
aditions of the auction notice and the rules relating to payment of rent and

mpensation to the land owners, The State Government (Dept. of Mines and
Geology) has Issued Lol subject to the outcome of this case, The above mentioned
case 1 dismissed by Hon'ble Punjab and Haryana High Court vide order dated

1.9.1(},2015. It was lnforn?ed by the PP that they have not filed any courl case
against any department neither they are party in this case.

The cost of the Project is Rs. 15,70 Crore. The Project Proponent has

carmarked RS. 52 lakh and recurring expenditure of Rs.15.0 Lakh towards
gavironmental Protection Measures,

10. The proposal was considered in the EAC meeting held during August 22-23,
2016 and was-deferred. The EAC required the following information to be submitted:-

1) The replenishment study shall be done and report shall be submitted.

2) The evacuation gates w.r.t. haulage road and detalled traffic analysis shall be
submitted.

3) The Transportation plan and Plantation programme Is to be revised with
budgetary provisions,

4) Plan on occupational health and safety shall be submitted with revised budget.
5) Revised action plan on Public Hearing shall be submitted. The concerns related

to School going children were raised by the Committee a separate action plan
In this regard shall be submitted.

11. The Proponent submitted the required information online by letter no.
ZBPL/Mining/Asadpur/2016-17/076 dt. 15.10.2016 and the proposal was once again
considered during the EAC meeting held during 23-25 November 2016.The
committee deliberated on the information provided by the proponent and was not
satlsfied with the haulage plan submitted by PP and suggested that the PP should
reduce the mining quantity. In this regard, the PP submitted a letter
no.ZBPL/MIning/Asadpur/2016-17/086 dt. 23.11.2016 wlth. revis&_ad mining
quantity of 15.5 Lakh tonnes per annum. Based on the revised mining quantity,
the committee recommended the proposal for granting Environment Clearance.

12. The Ministry of Environment, Forest & Climate Change has examined the
proposal in accordance with the Environmental Impact Assessment Notification, 2006
and further amendments thereto and hereby ac.:cords the environmt::n.tal clearance
under the provisions thereof to the above mentioned proposal ff)n: Mining of Sa'nd
(Minor Mineral) from Mines/Quarries of ‘Asadpur Sa_nd Unit w.».*i_’ct':l PI‘O(:,LIE:tIOtr;
Capacity of 15,50,000 TPA (ROM) of Sand by M/s zelkova [?_"'t't ‘-‘2"50::;'3“
Limited, located at Village - Asadpur, Tehsil - 50"'93'?; 'tsm'mm “anz’e 3
Haryana in ML area of 43.25 ha in River bed block only sudjec éntl;)nez iy
the followings terms and conditions and environmental safeguards m :

Page 3 of 15
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(ii)
(i)

(iv)
(v)

(vi)

(vii)

(viii)

(ix)

(x1)
(xii)

(xiil)
(xiv)

(xv)

(xvi)

Specific conditions

Environmental clearance is granted subject to final outcome of Han'h
]

Supreme
other C_ourt of Law, if any, as may be applicable to this project.
The Mine Lease will be executed only fo
of 43.25 ha. for mining of sand (minor mineral) from River bed only.

Environmental clearance is subject to obtaining requisite NBWL clearance from
the Standing Committee of the National Board for Wildlife

2pplicable.

No mining activities will be allowed in forest area, if any, for which the Forest
Clearance Is not available,

The Project Proponent shall obtain Consent to Operate from the State Pollution
Control Board, Haryana and effectively implement all the conditlons stipulated

therein.
Project Proponent shall decrease / stop the mining of Sand, Bajri and Boulder,
in case the replenishment Is lower than the approved rate of production, till !

the replenishment Is completed.

Project Proponent shall appoint a Monitoring Committee to monitor the
replenishment study, traffic management, levels of production, River Bank
crosion and maintenance of Road etc.
Excavation will be carried out up to a maximum depth 0
surface of sand deposit and 1 meter above from the water

channel whichever is reached earller;
Disaster Management Plan as the mine

Project Proponent shall implement the
V. Project Proponent shall appoint

lease area Is located In Selsmic Zone-I
check over any disaster to warn workers well befare for

Committee to have a

the safety of the workers. Emergency helpline number will be displayed at all

levels. o

The number of trips of the trucks shall not exceed the estimated quantity of 5

trucks (20 tonnes capacity) with 4 trips per day. Transport of minerals shall be

done either by dedicated road or it should be ensured that the trucks/dumpers

carrying the mineral should not be allowed to pass through the villages. The
he road may not be damaged due to

Project Proponent shall ensure that t

transportation of the mineral; and transport of minerals will be as per IRC

Guidelines with respect to complying with traffic congestion and density.
hicle should be done inside the mining lease; and

washing of all transport ve
be constructed to demarcate width of extraction of

permanent plllars has to
F.OM leaving 25% of River width from the bank with depth of 1.5m below the
ground and 1.2m above the ground to observe its stability. -

Transport of mineral shall not be done through village.
proponent shall appoint an Occupational Health Specialist for Regular and

Periodical medical examination of the workers engaged in the Project and
records maintalned; also, Occupational health check-ups for workers having
come allments like BP, diabetes, habitual smokers, etc. shall be undertaken
once in six months and necessary remedial/preventive measures. taker
accordingly. J '
Imple_mentatlon of the. Recommendations of National Institute for Labduf for
gﬂs::r:mglgood occupatmnfal environment for mine workers should be adopted:
e old age people of the surrounding v ical
ol e g villages may be provided med
An Independent study be organised during peak activity, to understand how
taken t°

te actuals compare with the carrying capacities and further decisions
: page 4 0f 15

f 1.5 meter from
level of the River

Court of India, Hon'ble High Court of Haryana, Hon'ble NGT and any "

r the river bed block in respect

for mining projects if i
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(xX)

(xxi)
(xxii)

(xxiii)

(xxiv)

(xxv)

(xxvl)

(xxvil)

“area acquired. In

action plan submitted with the budgetary provisions dur

should not intersect groundwater table

malntain sustainability of this essen
ijicgrz;:l%ﬁneor;t tshhall ensure thatt::iles:ggd e;t;‘?cﬁg? band supply activity,
gsrdeﬁlnes with rasn :ctstzcland; and_ transport of minerals vrj“ldz:]ngag;zd gue i
G ementation of Action ‘;‘l‘mpl‘llng with traffic congestion and densltyp h
e tindertskens, Th an on the issues raised during the Public Heari

- Ihe proponent shall complete all the tasks as po:r L?\?:

ing the Public Aearing.

mining 0
The g operations shall be restricted to above ground water table and it

‘he pollutio i
12ntrpoued &n\ﬂgfeﬁostr:;n‘fﬁortatlon load on the environment shall be effectively
prinkling done regularly. Vehicles with PUCC only shall be

lowed t - i

?’rlucks gn");“' ::g mltr;\eral transportation shall be carried out through covered

S eiloatiad; Frolat she vehlcle_s carrying the mineral shall not be
ould obtain ‘PUC’ certificate for all the vehicles from

authorized pollution testing centre.

There shall be planning, develo
5 : ' ping and implementin
harvesting meaSures on long term basis In conpsultation

g facility of rainwater
with Regional Director,

gsg:;ae'nfr;;’ozdn‘;atertBOard and implementation of conservation measures to
water resources In the area In consultation with Central

Ground Water Board.

Washing of all transport vehicle should be done Inslde the mining lease.
Implementation of Environment Management Policy of the Company w.r.L.

judicious use of Mineral resources for growth & deve
mining & environment with prosperity.

lopment synchronizing

‘The Pr._:)ject Proponent shall also take all precautionary measures during mining
operation for conservation and protection of endangered flora/fauna, if any,

spotted In the study area. .
The illumination and sound at night at project site,

disturb the villages in

respect of both human and animal population. Consequent slceping disorders
and stress may affect the health in the villages located close to mining
operations. Habitations have a right for darkness and minimal noise levels at

night. Project P

roponent must ensure that the biological clock of the villages is

not disturbed; by -orienting the floodlights/ masks away from the villagers and

keeping the noise levels well within the prescr

hours.

Main haulage ro
sprinklers and other roads should be regu
with sprinklers.
Transportation O
allowed. A ‘bypass’ road

ad in the mine should be provided

f the minerals by road passing through

ibed limits for day light/night

with permanent water

larly wetted with water tankers fitted

the village shall not be

should be constructed (say, leaving a gap of at least
ortation of the minerals so that the

urpose of transp
200 meters) for the purp d be mitigated. The Project Proponent

impact of sound, dust and accidents coul

shall bear the cost towarc®.
the same IS proposed to be used

road network in caseé :

movement should be allowed on existing village

i ' i ing cap

appropriately increasing the carry :

L;:(pewge, Alteration or re-routilll'lglj of forootag:tt(wfs(;rppaugd
ublic utilities or f

village infrastructure/p D ithe orent possible nd

for mining) shall be 8v0 d
is inevitable, alternative arrangements shall be made

of cases,
these bype2 which should be

experts may be insisted upon

Institutes.

ds the widening and strengthening of existing public

for the Project. No road
road network without

acity of such roads.

andies, cart roads, and

rposes Of land acquisition

in case such acquisition
first and then only the

Inspection Reports by site visit by

done through reputed

page 50f15
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(xxviii)

(xxix)

(xxx)

At least 2.5% of the total cost of the project shall be earmarkeq
towards the Enterprise Social Commitment (ESC) based on local neegs
and action plan with financial and physical breakup/details shall be
prepared and submitted to the Ministry’'s Regional office’ at
Chandigarh. Implementation of such program shall be “ensured
accordingly in a time bound manner. i

Pr.uvision shall be made for the housing of construction labour within the site
wt}h all necessary infrastructure and facilities such as fuel for cooking,'mablle
toilets, mobile STP, safe drinking water, medical health care, créche elc, The

housing may be in the form of temporary structures to be removed after the
completion of the project.

|7

A Final Mine Closure Plan along with details of Corpus Fund shall be submittcd ]

tp the I_Vnnistry of Environment, Forest & Climate Change 5 years in advance of
final mine closure for approval. h i

B : Special Conditions:

The Ministry of Environment, Forest and Climate Change has ‘55"-'5‘1 the

“Guldelines for Sustainable Sand Mining in the Country”. The Guidelines, Inter-alia,
included the following recommendations. The Project Proponent shall implement the
following special conditions so as lo miligate the environment impact of mining

Iactlvitlcs:-

Impact S, Environmental Conditions

Category No. ) o il
Stakeholder T i the case of private land not ownec by the lease holder an
Engagement affidavit should be obtained regarding consent of the

concerned land owner (s) for carrying out the mining
operation.
"2 | Stakeholder awareness and abllity to raise concerns and
' getting it to be ag;lr_cs_;sud.
3 Implementation of Action Plan on the issues raised during the
public Hearing. The Proponent shall complete all the tasks as
per the Action Plan submitted with the budgetary, provisions
during the Public Hearing. )

~Z | Having valid leasc and all the permits is very much needed.
5

Panchayat, to check on traffic due to transportation and¥
submit an annual report on the same. )
& | The directions given by the Hon'ble Suprame Court of Incv
vide order dated 27.02.2012 in Deepak Kumar case (SLPC.
Nos. 19628B-19629 of 2009] and order dated 05.08.2013 O
the Hon'ble National Green Tribunal in application Moy
171/2013 may be strictly followed. o
7 | All the provisions made and restrictions imposed as covered

regarding Environment Management Practices and it flU
management and Payment of compensation to the o

page 5"

the Minor Mineral Rule, shall be complied with, Pa‘ﬁcum:: |

To establish a Monitoring Committee _including lecdl

i
|
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owners,

o

E&?:;EL ‘Efvel Sl.;rrev Report should be prepared and area
or mining and ar j
identified, ea prohibited for mining he

The depth of mining in Riverbed shall not exceed one meter
or water level whichever is less, provided that where the Joint
Inspection Committee certifies about excessive deposit or
over accumulation of mineral In certain reaches requiring
channelization, it can go up to 3 meters on defined reaches of
the River.

No River sand mining be allowed in rainy season. ___ . ... .

. the approved rate of production, then the mining activity /

To submit annual replenishment report certified by an
is lower than

authorized agency. In casc the replenishment
production levels shall be decreased / stopped accordingly till
the replenishment Is completed.

12

J

Ultimate working depth shall be up to 3 m from piverbed level
and not less than one meter from the water level of the River
channel whichever is reached earlier. in hilly terrain this
depth be preferably restricted to one meter.

13

In River flood plain mining a buffer of 3 meter to be left from
the River bank for mining.

14

In mining from agricultural field a buffer of 3 meter tc be left

from the adjacent field.

15

Mining shall be done in layers of 1 meter depth to avoid
ponding effect and after first layer is excavated, the process
will be repeated for the next layers..

16

To maintain safety and stability of Riverbanks i.e. 3 meter or
10% of the width of the River whichever Is more will be left

intact as no mining zone.

17

[

18

S

19

No stream should be diverted for the purpose of sand mining.
No natural water course and/ or water resources are

obstructed due to mining operations.
No blasting shall be resorted to in River mining and without

permisslon at any other place. e TR -
Depe,-'.'aing upon the location, thickness of sand, degosition,
agricultural land/Riverbed, the method of mining may be
manual, seml-mechanlzed or mechanized; however, manual

method of mining shall be _gg_ait_zrred over any other method.
e one only in area / stretch identified In the

Identification
and

Preparation of
Mining Site

20

Mining should be

survey Report suitable for mining and so
-Divisional Level Committee after site

visit. e
after pucca plllar marking the

21

e
Mining should begin only

boundary of lease ared is erected at the cost of the lease

ing official and its geo

holder after”certificutlon by the min

coordinates _are made available to the District Level

i e

Page 7 of 15
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Committee.

s i

se of surface land mining shajj-
' t

22

AN
The top soll In c@
temporarlly In an carma

land reclamation. -
The EC holder shall keep @ correct account of qugny,
Y

rked site and concurrenyyy oy
Sed,
4

Monitoring the
Mining of
Mineral and its
Transportation

23

mineral mined out, dispatched from the mine, mg,
transport, registration number of vehicle, person |r,_ch‘_"eu
" This should be produced before g,

vehicle and mine pla
t and State for Inspection.

of Central Governmen
slte the access shoulid he “‘m’ﬁ'«r-m
! |

.-,.'

24

25

For cach mining lease
way that vehicles carrying mineral from that area are (ragy

MESE’,‘E?" fOF, o birecss e b
The Gtate / District Level Environment Committee should u,
tachnology like Bar Coding, Information and Communication,
Technology (ICT), Web based and ICT enabled service,
mobile SMS App ctc. to account for weight of mineral being
taken out of the lease area and the number of trucks moving 1

out with the mineral. _
monitoring of the ‘mining activities in-

26

There should be regular
ve compliance. of istipulated £

the State to ensuré effecti

conditions and of the provisions under the Minor Minerd 7

Concesslons Rules framed by the State Govg_rnmcnt. A ‘
cessing -shall be abated

Noise
Management

27

“Noise arlsing out of mining and pro
and controlled at source to keep within permissible limit.

28

Restricted working hours. Sand mining operation has to be
carried out between 6 am to 7 pm. o

nvimﬁmcnl

"Air Pollution
and pust

Management

Management of
visual Impact

29

The pollution due to transportation load on the'e
will be effectively controlled and w
done regularly.

30

to dust, exhaust emission or-fumes: during
phase should be controlled’and kept in
fied under environmental laws.”

Alr Pollutlon due
mining and processing
permissible limits speci

The mineral transportation s

32

he vehicles carrying thejmineral

covered trucks only and t ]
Wheel washing facility ;should he

shall not be overleaded.
installed and used.
The mining operations @
so that the operations s
thesite.
Restoration of

hall create a major visual impact.on

fiora affected by

Blo-Diversity
protection

33

| to be planted p

he number of trees destroyed by minin‘_g';
us species. Each EC holder

immedlately. Twice t
period al least 5 trees fig_r_',‘

referably of indigeno
d maintaln for lease

near lease.

should plant an
granied in the forest area without

hectare in aréa

hall be carried out. through

5o done in a systematic'manner |

__,,___.._.....-..—,.__.._._.—--'-e’i ke
mining should be done.t,

2k

L
|

ater sprinkling will also be,,

v

|.¥

b

No mining fease shall be
forest clearance in accordance with the provisions
Forest Conservation Act,

i
T s &
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35 | Prot
36 | No :ecI::l:; C:rturtle and bird habitats shall be ensured.
within 10km trf o near quarry Is allowed. For mining loase
Burpined o of the National Park / Sanctuary or in Eco B
standing C ne of the Protected Area, recommendation of . SIS
e nrTLed O National Board of Wild Life (NBWL)
1 obtained as per the Hon'ble Supreme Court order
% S"‘-A- No. 460 of 2004.
pring sources should not be affected due To mining activities.

- —agement of | 38 Nocessary Protection massures 8781422 incorporated: ___

N emoval, stacking and utilization of top soll in mining are g
mstability and should be ensured. Where top soll cannot be used I
Erosion concurrently, It shall be stored separately for future use -’

keeping in view that the bacterial organism should not die and
should be spread nearby area. e
39 [The EC should stpulate conditions for adequate steps to
check soil erosion and control debris flow etc. by constructing
engineering structures
40 | Use of oversize material to cont
sediments e
T Y=
41 | No overhangs shall be allowed to be formed ‘due to mining
and mining shall not be allowed In area where subsidence of
rocks is likely to occur due to steep angle of slope. .4
22 | No extraction of stone / boulder / sand In landslide pron

areas.
43 | Controlled clearance of riparlan vegetation to be undertaken
h needed to have less

Wwaste 44 | Site clearance and tidiness Is very muc

visual impact of mining. . A
in_earmarked places as

-

I, oy
rol erosion and movement of

Management

45 | Dumping of waste shall be done

___,_a_rmL_ﬂﬂi""“‘lnm.Pii&.___.ﬂ____*____ﬂﬁ-_
46 | Rubbish pburial shall not be done in the Rivers. Sl
Il take all possible precautions for the

[Pollution 27 [ The EC holder sha
| Prevention protection of environment and contral of pollution. ______ )
48 | Effluent discharge should be kept to the minimum and It
] should meet the standards prescribed. J
[Protection  of | 49 Mining shall not be undertaken in a mining lease located In
Infrastructure 200-500 meter of bridge, 200 meter upstream and
v rigation scheme, 100 meters

downstream of water supply / Ir
from the edge of National Highway and rallway line, 50

meters from @ reservolr, canal or building, 25 meter from the
b 7t edge of ctate Highway and 10 meters from the edge of other
ko iok 0 roads except 0N special exemption by the Sub-Divisional level

Joint Inspection Committee. : S
Fi — out mining in proximity to any bridge or

aQ | For carryind
g approprlate safety zone (not less than 200

d be worked out on case to case basis, taking

into acco_gg_t the structural f:arameters, location aspects and

page 9 of 15
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flow rate, —— o mining should Be Carried it

zone 50 worked out. . he ‘%

51 | Mining activities shall not be done for mine Tomrs
danger to site of flood protectiy, . o

mining can cause dafl
places of cultural, religious, historical, and archegjoy
G

importance. -
+ transportation of sand are E.m

Vehicles used fo =
PYC Certificates. &

only with fitness and | .
T oint of approach road with ’"mia'.,@

Junction at takeoff pol ap
properly developed with proper width and geometry FeQuire

for safe movement of traffic by concession holder at his ot

'} cost. I ol
54 | Project Proponent shall ensure that the road may not y
portation of the mineral; and transp

damaged due to trans
er IRC Guidelines with respect b|

of minerals will be as p
ongestion and density. ;

complying with traffic C N
long National Highways,

55 | No stacking allowed on road side a
Proponent shall undertake phased restoration,

Closure and | 56 | The Project
Reclamation of reclamation and rehabilitation of land affected by mining and!
Mined Out Area completes this work before abandonment of mine. |
57 | Restoration, reclamation and rehabilitation in cluster shout |
ntly by each EC"holder in tha

be done systematically and joi
cluster. This should be appropriately reflected as EC condition’

Enhancement 52
of Road Safety

53

in each EC in cluster, .

Eg [ Site specific plan with eco-restoration should be In place and.|

implemented. : - : i

'Health and | 59 [ Health and safety of workers should be taken care of. E
Safety [760 [Transport of mineral will not be done thrO'Ugﬁ_iTlm'Eéifi
I 3 a x ) 4 l

habitations. it
61 | The Project Proponent shall make arrangement for drinking!
water, first ald facility (along with species 'speciﬁc anti-venom
provisioning) In case of emergency for the workers. |
62 | Project Proponent shall implement the Disaster. Managemert
:lan If the mine lease area Is-located .in Seiém'ic_?one-IV- |
o;‘;jf:fl :’;’lfs’:"ent shall appoint a Committee fo"zﬁ_hﬁ:\-ié-a check
verang 4 isterto warn workers well before for.the safety °

: . Emergency helpline number will be:displayed ?

all levels.

63 s L AT T o

' -;;fﬁiﬁlsf 'rf(;;:o;ent"Sha"-"--app“.["t an Occupational He2l"

| e workiescguler and; pericdical miedicalfexaminativ

5| also, dtCUpafloﬁ ,gﬁ Lol Fhe P."’j‘?ct"a!“?,'iﬁéc’o'r;dg.-._:'.‘jsqi_n_:alnc.

aiiments fike nal health' check-ups for workers:having sume
e BP, diabetes; habituai -smokers; etc. shall ™

v

)

remedlal/pre\;e?‘:;: e in_ six months ~ and. -neces**
tive ' measures  taken . ‘accordind"

Recommendatin: ' |
ommendations -of National Institute - for Laboul

.. ensuring ‘good occusation :
B A s ccu_p_a’f'o’.‘al-. environment for' mine ;Work&’

" Scanned with CamScanner
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fﬁ‘a

\ would aiso be adopted.

e - adﬂ tEd.

_—=o"the | 64 | The Project I ————

of replenishmen ponent shall report monitoring data on
nt, traffic management, levels of production,

Riv

Us:ro?ar:k eroslon and maintenance of Road etc.

Rlvat s:;:mate material such as M-sand in place of naturar !
shall be encouraged in order to reduce stress on ¥

natural eco-system.

Do e

-

. PROCEDURE FOR MONITORING OF SAND MINING

(i) project Prop'onent must ensure that 'the security feature
permission viz. (a) Printed on Indian Bank Association (IBA) approved Magnetic
{nk Character Recognition Code (MICR) paper; () Unique Barcode: (d) Unique

Quick Response.Code (QR); (e) Fugitive Ink Background; (f) [nvisible Tnk Marki
(q) Vold pantograph; (h) Watermark.

(if) Project Proponent must ensure that the CCTV came
{nternet Connection, Power Back up, access control of mi
arrangement for weight or approximation of welght of mined

basls of volume of the traller of vehicle used at mine lease site 2
Ing of Transport permit or Receipt and

5 oi:‘ Transport

ra, Personal Computer (PC),
ne leasé sjte; and
out mineral on
re available.

(iif) Project Proponent must ensure the Scann
Uploading on Server.

(iv) The State Mines and Geology Department sh
Receipt with security features enumerated at paragraph (1) above and issué
them to the mine lease holder through the District Collector. Once these

Transport permits or Receipts are issued, they would be uploaded on the server
against that mine lease area. Each recelpt should be preferably with pre-fixed

quantity, sO the total quantity gets determined for the receipts issued. When
the Transport permit or Recelpt barcode gets scanned and invoice is generated,
that particuiar parcode gets used and its validity time is recorded on the server.
So all the detalls of transporting of mined out material can be captured on the
server and the Transport permit ar Recelpt cannot be reused.
= (v) The staff depioyed for the purpose of checking of vehicles carrying mined
' mineral should be in a position to check the validity of Transport permit or
Recelpt by scanning them using website, Android Application and SMS.
(vl) In case the Vehicle preakdown, the validity of Transport Permit or Receipt shall
be extended by sending SMS b driver in specific format to report breakdown of
mation and register the breakdown.

vehicle. The server will red
which can register breakdowns of

The State can also establish 2 call centre,
_guch vehicles and extend the yalidity perlod. The subsequent restart of the

vehicle also should be gimilarly reported t0 the server / call ‘centre.
(vil) The route of vehicle from source 10 destination shall be tracked through the
system using check polnts: Radio-frequency identification (RFID) Tags, and

Global Positioning System (GPS) tracking.

L
I
i
!

ould print the Transport permits /

page110f15
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fo by

enable the Authorities to. develop periodic rebg
g report, vehicle log/ history, lifting ag3in on i |
be used to generate auto myjs ,5:11 N
enable the District Collector / Magistrate to get a.II the relevant deta:i' Tm;: _
enable the authority 'to bldck the scanning -_faqlity pf_ any site fous N
indulged In lrregularity. Whenever. any authority - Intercepts anvn W
transporting - lilegal sand, It shall get: registered on. the server g, sg%
mandatory for the officer to fill'In the report on action taken. Every '"t&czli N

vehicle should be tracked." i 4 A

(vili) The system shall .
parameters like dally liftin
and total lifting, The system can

- D. General conditions
¢ g _ ol _
(i)  No change in mining technology and scope of working should be made vy,
prior approval of the Ministry of Environment; Forest & Climate Change, 3
(i)  No change in the calendar plan Including excavation, quantum of minerg o
~ waste should be made. R _ : AR
(i) The Project Proponent shall obtain necessary prior. - permission of te
" competent authorities for drawl:of requisite ‘quantity, .of ‘surface water a
ground water for the project. B RN 5 e S )
(iv) Regular monitoring of ground water .table to be:carried out at the upstrean
and depth of water avallable In the dug well Is to be measured. Monitoring i;
be done by establishing-a network of existing wells and constructing ne; i
piezometers. ; : o ) _ '
(v) Monitoring of Amibient Air ‘Quality to be carried out based on the 2003 '
Notification, as amended from time to time by the Central Pollution Contsol |58
Board. Water sprinkling should be Increased at places loading and unloading
points & transfer point to reduce fugitive emissions, . :
(vi) The upliftment of scheduled caste/scheduled tribe ‘population, specific |
programmes have been taken in to consideration specially with respect
education, health care, livelihood generation, infrastructure development & 8
promotion .of sports &. culture for SC/ST population and that these will b f
- intensified'In future. : LR A
[ Plantation shall be ralsed In a 7.5m wide green belt In the safety zone arourd
the mining lease, backfilled and reclaimed area, around water body, along the
roads etc. by planting the native specles In consultation with the local
DFO/Agrlculture Department. The density of the trees should be around 250 §
plants per ha. Greenbelt shall be developed all along the mine leasc area ind
-phased manner and shall be completed within first five years.
(viii) Dimension of the retaining: wall ‘at the toe of over burden dumps:and 08
benches within.the.mine to check run-off and siltation, shall be based on
; rain fall data. - PR AT i e e
(ix) Effective safequard measures such as reqular sprinkling shall be carried
out In critical areas prone to air polIutio?\u:;\ar:dvﬁ;:{nse’:-lln};:];?.g Spal{;rp:”w ant
PM;.5 such as haul road, loading gving-ndileveis i
J 19 and unloading’ point and -transfer point
‘-I iﬁfg\sbsmi'lﬂgfg bthgrt\ t?:e Amlbic“t--f\ir Quality . parameters  canform t0 ¢
: e ent i 3 " GEL T AN
(x)  Regulr monioring of the nuﬁﬁé’""}m’“ Control Board In this regard. .. g
- in and around th Tlow rate of the springs and perennial nallahs 0
‘ ¢.mine lease. shall be: carried oul and’ records. maint@int:
- Regular monitoring of water quality upstream & and: recoras e . jies
- shall be carrled out and recorg’ 'ofph ream and downstream of water tain
‘and submitted to the Ministry:of En monitoring data should be main its
' S ek Stry:of Environment, ‘Forest & ‘Climate Chang®
s O R Rt e LR TR
./ Pape?

) b i
Wl H =t
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(xil)

(xill)

(xiv)

(xv)

(xvi)

(xvil)

(xvill) Occupational health surveillance pro

(xix)

Ece:?m[;:fl gjgﬁﬁa Cu?;‘tiirgag;%s;nt;m Groundwater Autharity, Regional Director,
Slution Control Board. , State Pollution Control Board and Central
egugi:f{’m"‘:g"ﬁ):ﬂn% of Fruund water level and quality shall be carried out in
22nstructlnq B P?:m%?:fe by dESFablishing a network of existing wells and
ohall be carried out four timcr:" uring the mining operation. The monitoring
(August), POSt-monsoon (N in a year - pre- monsoon (April-May), monsoon
conected' may be sent :’Vembm _and winter (January) and the data thus
ot anoe &nd its Regl regularly to Ministry of Environment, Forest & Climate
;  Regional Office, Chandigarh, Central Ground Water Authority

and Regional Director, Central Ground Water Board.
'{;:ecqgif;althparameter_s such as PM,q (size less than 10 micro meter), PMas
an 2.5 micro meter), NOy in the ambient air within the impact
zone, peak particle velocity at 300m distance or within the nearest habitation,
whichever is closer shall be monitored periodically. Further, quality of
dlsc_harged water shall also be monitored [(TDS, PO, PH and Total Suspended
Solids (TSS)]. The monitared data shall be uploaded on the website of the
company as well as displayed on a display board at the project site at a
suitable locatlon near the main gate of the Company in public domain. The
drcular No. J-20012/1/2006-IA.11 (M) dated 27.05.2009 issued by Ministry of
Env\roprpent, Forest & Climate Change, which Is avallable on the website of
the Ministry www.envfor.nic. shall also be referred in this regard for its

compliance.
Four ambient air quality-monitoring stations should be established in the core
sone as well as in the buffer zone for PMjo, PMas, S0; & NOx monitoring.
Location of the stations should be decided based on the meteorological data,
topographical features and environmentally and ecologically sensitive targets
and frequency of monitoring should be undertaken in consultation with the
State Pollution Control Board. Data on ambient alr quality should be regularly
submitted to the Ministry including its Regional office located at Chandigarh
and the State Pollution Control Board / Central Pollution Control Board once In
six months.

Fugitive dust emissions from all the sources should be controlled regularly.
Water spraying arrangement on haul roads, loading and unloading and at

transfer points should be provided and properly maintained.
Measures should be raken for control of nolse levels below 85 dBA in the work

environment, Workers engaged in operations of HEMM, etc. should be provided
with ear plugs / muffs.
Industrial waste water (workshop and waste water from the mine) should be
properly collected, treated 50 s to conform to the standards prescribad under
GSR 422 (E) dated 19" MaY, 1693 and 31% December, 1993 or as amended
from time to time. Of and grease trap should be installed before discharge of
workshop effluents. ) _ .

Personnel working in dusty areas should wear protective respiratory devices
and they should also be provlded with adequate training and information on

safety and health aspects-
air e g gram of the workers should be undertaken

periodically to observe any contractions due to exposure to dust and take

corrective measures if needed. _ "
A separate environr'ncntal management cell with sultable qualified personnel

should be set-up under the control of a Senior Executive, who will report
directly to the Head of the Organization. :

- Paze130f15
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N s

v) The funds earmarked for environmental protection measures
(xx) u sl be ‘diverted for: other purs;?;’:;dh%

separate account and should-not,
expenditure should be reported to the Ministry and its Regiona| nf-”:gb;
el

“at Chandigarh. o .
(xxi) The project authorities: chould inform to the Regional Office |
of financial closures and final app, (e,

Chandigarh regarding rate ;
project by the concerned authorities and the date of start of fand dﬂtr::gc

work. . _ % _ , _ ‘
(xxil) The. Reglonal Office of this Ministry located at Chandigarh ghy,
The project authoritics ghey, u’f:-.

compliance of the stipulated conditions. - ;
full cooperation to the officer (s) of the Regional Office by [Urm.sh:r-!’:u

: requisite data / Information / monitoring reports. | 1
(xyiii) The Project Proponent shall submit six monthly reports:on the statg, .

/ implementation 6f the stipulated environmental safeguards to the ik
Environment, Forest & Climate Chang@, Its ‘Regional Office, Chan,.
Central Pollution Control Board and State Pollution Control Board. *
(xxlv) A copy of clearance letter will be marked to concerned Panchayat / feey -
if any, from whom suggestion / representation has been receiveg . |

. processing the proposal.
(xxv) State Pollution Cantrol Board should display a copy of thcs cleqrance leve
the Regional office, District Industry Centre and Collector’s office/ Tehy.

Office for 30 days. !
uld advertise at least in two local newspapers i,

(xxvi) The project authorities sho
hall be In the vernacular language of the Iy,

circulated, one of which s ]
concerned, within 7 days of the lssue of the clearance letter infarming that

project has been accorded environmental clearance and a copy o rf
¥ clearance letter is avallable with the State Pollution Control Board and as:: 8
web site of the Ministry of Environment, Forest & Climate Change i
and a copy of the same should be farwarded lo 7

Regional Office of this Ministry located Chandigarh.

4

i
)

1y
%

The Ministry or any other Competent Authority. may -alter/modify the a0t f

13.
e any further condition in the interest of environment protecté §

conditions or stipulat

! 14, Concealing factual data or submission ‘of false/fabricated data ©*f
failure to comply with any of the conditions. mentioned above by

result ‘in  withdrawal of this clearance and - attract action undes b
provisions of the Environment (Protection) Act, 1986. : ' j

15. The above conditions will be enforced Inter- ' ieians of B
Water (Prevention & Control of Pollution) Act, 1974 a'{ﬁ; ‘i?f?ﬁréﬁin‘:{::'éf“é‘onzw ‘|
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Ligb ™

Insurance Act, 1991 along with their amendments anc; rules made there unce’ 8
also any other orders passed by the Hon'ble Supreme Court ‘of \India/ ioh Co ¢
Fianyana and any other Court of Law relating to the subject matter

16. Any appeal agéfnst thls'énvirbnmenm cle P o iatt
- 4 it jo - Natd " I8
Green Tribunal, If preferred, within a period of .Bga;z;n:ashall I:pl wi;h tr;_l;r cect” |
16 of the National Green Tribunal Act, 2010, - V‘_I 35 prescribed un e

T 4 R L A
e DI e,

it

3 Yours fa S
at 4

i &t b / r; o
(Surendra K”'"J,; g
i s Director[.;
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(M
(i)

(i)
(iv)

)

(v)

(vii)

(viil) .
(ix)

(X}
(i)

ylﬂl

The iSecretary, Ministry of Mines, Government of India, Shastri Bhawan, New
pelhl.

The - Secretary, Department of Environment, Government of Haryana,
Chandigarh. ' :
The Secretary, Department of Forest, Government of Haryana, Chandigarh.
The Secretary, Department of Mines and Geology, Government of Haryana,
chandigarh.

The Additional Principal Chief the Conservator of Forests (C), Ministry of
Environment & Forests, Regional Office (NZ), Bays No. 24-25, Sector 31-A,

‘Dakshin Marg, Chandigarh-160 030.

The Chairman, Central Pollution Control Board, parivesh Bhavan, CBR-cum-
Office complex, East Arjun Nagar, New Delhi-1100032.

The Member Secretary, Central Ground Water Authority, A-2, W3, Curzon
Road Barracks, K.G. Marg, New Delhi-ll0001.

The Chairman, Haryana Pollution Control Board, Plot No. C-11, Sector-6,
Panchkula- 134109, Haryana.

The Controller General, Indian Bureau of Mines, Indira Bhavan, Civil Lines,
Nagpur-440 001,

The District Collector, Sonipat, District, Haryana.

Guard File.

' @Q\W

(surendra Kumar)
Director(s)

_; ‘Page150f 15
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0130-2236119(0)

Website — www.lispeb.goviin E-Muil = hspeb.pki@sifymail.com

Telephone No, - 0172-2577870-73

Opp. General Hospital, Delhi Road, Sonepat Ph,

B Auwnexo rpbg" b
A STATE POLL oo .
P UTION CONTROL BOARD

r?o. HSPCB/Consent/ : 320218617SONCTE3838368
o i,

Mi's‘ * ZELKOVA BUILDCON PRIVATE LIMITED

Asadpur Sand Unit, Village Asadpur '
SONIPAT

© 131027

_ Sub. : Grant of conseiit to Establish to M/s ZELKOVA BUILDCON
PRIVATE LIMITED

Dated:27/03/2017

‘ :Plcase. refer to yfnﬁr application reccived on dated 2017-02-09 in regional office Sonipat.
With reference to your above application for consent to establish,M/s ZELKOVA BUILDCON

PRIVATE LIMITED is here by granted

consent as per following specification/Terms and conditions.

\Consent Under AIR/'WATER/HWM
| Period of consent 27/03/2017 - 31/03/2018
\lndusiry Type Excavation of sand from the river bed (e;ccludigg manual excavation) |
Ea_’ggnry ORANGE ‘
Investment '
1. Land (Rs.in LAKHS) | 158
2.Building(Rs.in| 40
LAKHS)
Quantity of effluent. ' e
| 1. Trade 0.0 KL/Day |
| 2. Domestic 0.0 KL/Day
\Numbcr of outlets 0.0
\I’lndc of discharge
ilT. Domestic o
lz. Trade
mmcstic Effluent Parameters
.F[‘rade Effluent Paramelers S
LNumbcr of stacks ‘ 0
\Hcight of stack
Emission parameters
\Cgpar.ity of boiler ]
l?ype of Furnace ‘ _
"l‘ypc of Fuel

Scanned with CamScanner
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erms mnd conditiony

The industry
&t Ndustey has declare

d that i 8
LDay for Trade e quantity of effluent shall be

" H) . A KLID
the same should not cxcgilt‘ll'. 0 KL/Day for Cooling, 0.5 KL/Day for Domcsll?uh?l

The o 'C
1¢ above “Consent to Bstn

% s blish™ is valid f

e extended for ™ is valid for 12 months from the date of itg i

starts its tr‘in{h]:rr:\:‘t}:m:‘:f h)im‘nr o “lm ch gl e A g ‘:‘s::fl‘ﬁ
: hichever is earlier, it wi

and obiain congent during this Pnrimr_ earlier. The unit will have to sct up the plant

The officer/ofticial of the Board
industry W connection with the
provided simultancously w
should conform the effluc

shall have the right to access arid inspection of the
various processes and the treatment facilitics being

ith the construction of building/machinery. The efflucnl -I ‘
nt standards as applicable

That nee y
Bellutton Rete mneient:ahall be mad ty fhe indestey for 1

ment s ¢ control of Air
¢ commissioning the plant, The emitted pollutant

o s will meet the
emission and other standards as laid/will be prescribed by the Board from time to time.
Tél:)cn lt;];?li%n?t will obtain consent under section 25/26 of the Water (Prevention &
ok 10 [1 ollution) Act, 1974 and under scction 21722 of the Air (Prevention &
pmd\rx?:lign Pollution) Act,1981 as amended to-date-even before stacting tr)

-

10

The ab_ovc (_'_‘nnscm lo Establish is further subject to the conditions that the und
complies with all the laws/rules/decisions and

} ! competent dircetions of i
Board/Government and its functionarics in all respects before commissioning of the
operation and during its actual working strictly.

No in-process or post-process objcctionable emission ot the effluent will be atlowed, if
the scheme furnished by the unit tums out to be defective in any actual expericnce

The Eleetricity Department will give only temporary connection and permancnt
conncction to the unit willbe g

iven after verifying the conscnt granted by the Board,
both under Water Act and Air Act.

Unit will raise the stack height of DG Scv/Boiler as per Board's norms.

Unit will maintain proper logbook of Water meter/sub metcr before/afte
commissioning.
1L That in the case of an industry or any other pr

ocess the activity is located in an ar
approved and that in casc the activity is sited in an residential or institutional
commercial or agricultural area, the necessary permission for siting such industry a

process in an rosidential or institutional or commercial or agricultural area
controlled arca under Town and Country Planning laws CLU ar Munmpf\l laws b
be obtained from the competent Authority tn law penmitting this deviation
submitted in original with the request for consent to operate.

12 ‘That there is no discharge directly or indirectly from the unit or the process i
interstate river or Yamuna River or River Ghaggar.

T ' 2 i orned is ited within any prohibited faRES

) [hat the industry or the unit concerned is not sited within any proit e el

& pceording 10 the linvironmental Laws and Rules, Nouﬂcu_tmn.p rders and licles
Central Pollution control floard nnd Marysna Stwe Pollution Control Bo

14, That of the unit is dischur sing its sewage or wrade effiuent into the publi
10 receive trade effluent lrom industries etc. then the permission oft s unit
Authority owing and aperating such public sewer giving permission leliet.

shall be submitted at time of consent to operate.

: P ny other

15. That if at any time, there is adverse report from oy adjoining IW‘B\\:;‘%:_‘;’“%‘% body
aggrieved party or Municipal Committee or Zila Parishad or nt:ly ga\l b revoked:
against the unit's pollution; the Consent 10 Establish so granted S
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Board ha

2 \'c l)c L] \ ] Y v

Establish, en deposited in full by the unit for Ih‘i‘:lg‘“ ‘-"“‘:c
Onscnt o

In case of chy
Sotnhit ange of na
to Establish fee shall b :i?:\'rirg:]“ previous Consent to Establish granted, fresh Consent

Industry sl
y should a .
of water in their ‘:lr%l:L;\;nlg conscrvation measures to ensure minimumn cansum[plinn
. Ground water based proposals of new industries shou d
0

clearance from C
¢ 3 i
————y ntral Ground Water Authority for scientific devclopment

19 That tt it wi
. at the unit will take a - |
required. 11 other clearances from conccrmd agencics:
20. That tk it wi i jssi
at the unit will not change its process without the priof penﬂlSSIC'ﬂ

21. That the Consent to Establish s0 granted will be invalid, if the unit
Arca or non conforming arca.

2 That the unit will comply with the Hazardous Waste Mnnngcmcnt Ru csd nncli :-‘ S
mpkc the non-lcachate pit for storage of Hazardous waste gnd will un ertake no
disposc off the same exccpt for pit in their own Pre

disposal authority.
at it will comply vith all the P cific
ta n

That the unit will submit an undertaking th o
i ¢ Consent 10 Establis

23.
gcncra\ conditions 8s 1 oscd in the aboV
which Consent 10 Establish will be revoked.
24. That unit will obtain EIA from MoEF, if required 2t any Stage:
25 In casc of unit docs not comply with the above conditions within the stipulalcd pcriud.
- Consent 10 Establish will be revoked-
26 That unit will obtain consent 10 operate from the poard before the start of product

activity:

gpecific Conditions

other Conditions :
¢ thar 0000 TPA of river sand in any circumstance
anly in tht river ped aren 0122 0 Hu ?llulted {o the unit.

I% it A will sprinkle water (0 ontrol dust emissions during mining ud transportation
3. That JO o P rat the unit wiil comply with the conditions of nd submit half

:C ydition 3 T !
REC S : to the lll.‘sl].'.llllh.'ll (quurters concerned 5. That the unit will mm(lj.‘f' with
wie NGT New pelnl reparding river mining 6.That the 'E s0

, directions jesucd by 10! ¢
iy ';a and uy omutienlly withdrawn in case of violntlon of wiy of the nbove contlition /

Regional Officer, Soniput
For and on be'half of chairman
Haryana State Pollution Control Board
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HARYANA STATE P TIC
OLLU
Star Compl e )
ar Complex, Opp. General Hospital
Road, Sonepat Ph. 0130-2236119(%)‘1]5“]3:;11}2
hspcbrosr@gmail.com ' Awnerore é
E-mail: hspeb.pkl@sify.com )

No. HSPCB/Consent/ : 320218620SONCT07093172 Dated:25/01/2020

To.

M/s :ZELKOVA BUILDCON PRIVATE LIMITED
Asadpur Sand Unit, Village Asadpur

- , i ication:no.7093 172 received on dated 2019-12-19 in regional
office Sonipat. Withireferenceitaiyauc.ahoyeiapplicationdor.c pisent to operate,M/s ZELKOVA
BUU:-DCQN PRIVATE LIMITED is here by granted consent as per following
specification/Terms and conditions,

Consent Under———

NERZ0ZOANORZI T ATE

Period of consent

Indus LAype. : ‘ﬁx'éav‘;ati.nﬁo?sa‘na f‘m;ftl;e;i;e;bﬁ excluding manual excavation)
Category [ ORANOF A D e, SN G st

Investment(In Lakh

Total Land Area(Sq.
meter)

Total Builtup, Areal
meter A A e %

uantity of efflu

1. Trade )

1 ]

2. Domestic “|

Number of outlets

Mode of discharge

_l;anestic Septic Tank

2. Trade 0

Domestic Effluent Parameters

1.NA 0

Trade Effluent Parameters

1.NA 0

Number of stacks l e
Height of stack

1. DG SET R
Emission paramcfcrs -
1. Pm10 100 mg/m3 —
2.Pm2.5 60 mg/m3 SR
3.50X 80 mg/m3 Ep—
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4.NOX 80 mg/m3

| ==
product Detalls

et
1, River Bed Sand 5166 Metric Tonnes/day

Capacity of boller

1. NA 0

Type of Furnace

1. NA 0ONA

Type of Fuel

1. Diesel 0.200 KL/day

Raw Material Details

INA 0 Metric Tonnes/Day

Regional Officer, Sonipat
na State Pollution Control Board.

Terms and conditions

1. The applicantsishallmaintaimgood hiouscrkeepin

:. ke TR
trictl
némﬁlireclivdordcrs issued by the Board

All hose pipelinessvalues
levels, if specified by Bta
2. The applicant/com

alongwith the co catap

equipment either in whole orinp
of being heard vary all or suc
with the conditions s0 varied.

5. If due to any techn W thes
of the conditions referredo. abbverequ

GERISALS part. The
imas per provision of the
d or non compliance

ncluding the change of any control
after giving the applicant an opportunity

h condition and there upon the applicant shall be bound to comply

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment ete. which are

likely to cause environment pollution.
7. The industry shall comply noise pol

8. The industry shall comply a
MOEF/CPCB/HSPCB from time 10 time.

lution (Regulation and control) Rules, 2000
II the direction/Rules/Instructions as may be issued by the

9, The industry shall ensure that varions characteristics of the effluents remain within the

tolerance limits as specified in EPA Stand
the concentration of any characteristics §

10. The industry would immediately submit the revised application to

any change in the raw material in process, Mo
change of process at any stage during the consent period, the industry

ard and as nmended from time to time and at no time
hould exceed these limits for discharge.

the Board in the event of

de of treatment/discharge of effluent. In case of

shall submit fresh

Scanned with CamScanner

Scanned by CamScanner




consent application alongwith the
conscnt to operate fee, if found p
account and that s » il found due, whicl
o npplicntiul:\n:l; I:le Pll;ld by the industry and the industry would immcdli::l; :::l:m.nny
oy, mally s ul:n .,.m“d in the ovent of any change during the year in the raw t:alz:t‘h.c
e cl cffluent, mode of dischnrge, treatment fcilities cte. i
iy mmm::o‘:\ ::r":t:?:;g?“'l shall reserve the right to access for the inspection of the
(cddf arious process and the treat iliti
({gﬂ;m 126tbject fo xoviawe by tho Board at anyillme ment facilitics, The consent to
. Permissible limi )
e u\:;ble lm\\ls‘for any [3011utnnts mentioned in the consent to operate order should not
oncentration permitted in the efflucnt by the Board,

13. The industry shal ; :
g . try shall pay the balance fec, in case it is found due from the industry at any time

14, 1 the i i
e industry fails to adhere to any of the conditions of this consent to operate order, the
ligaltbse. I
thieV-shall inform the Board and obtain

the Board.

tlionis of Environment Clearance and submit

!

Rsfbafy AR pifpemed

2. That the unit shall keep all the pat meters within the prescribed mits and shall comply with
3 e on ﬂ:‘fh.'ﬁﬂ.‘lk.. bidyons e ; oy N
3. That the unit will sprinkle water to control dust emissio
and provide permanent sprinkles in the Core Area.

4 That the unit will cumgly all the orders of Hon'ble NGT regarding Mining and submit the

. _?' ) days ,'_,f.‘::' of CTO in future.
Aclinvalidanicase lation of any of the above / any

law of the land.
7. That the unit will
providedbylhcunit. ST R i

8, That the unit will operate its AP bularly and cffectively and will comply with the
provisions of Water Act, 1974 and Air Act, 1981.

9, That the unit will provide encrgy meter on its APCM. .
10. That the unit will maintain the log book of APCM installed by the unit.

11, That the unit will adopt cleancr technology thereby reducing pollution load of unit. l'
12. That the unit will not increase its production capacity and will not made any expansion

within existing plant without prior permission of the Bunrd. ‘ ‘
13. That the unit will made agreement with authorized service provider for disposal of

hazardous wastc generated by the unit. .
14. That the unit will deposit the palance consent fee s per schedule, if any.

15. That the unit will submit he compliance of the conditions of conscnt {0 operate granted DY

the Board yearly.

alid in case of violation of any of the condition.

13. That the CTO so granted will become inv
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(4. That the unit will comply with the direction issued by the

1iSPCB/CPCB/NGT/MoEFF&CC time to time

Bhupinder Singh Sty nems v
Regional Officer, Soriyas

Haryana State Pollution Control Board,
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